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CENTRAL ADMIN ISTRATIVE TRIBUNAL
- BANGALORE BENGCH |

Second Floor,
Commercial Complex,
Indiranagar,
BANGALORE~ 560 633,

Pated:2 T JAN 1995

APFLICATION NO: 1556 of 1994,

APPLICANTS:~ Sri.H.V.Anjanappa,Bangalore.

v/s.

RESPONDENTS :~ The 6hairman,Telecom Commission,New Delhi
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Suhject:~ Teiwardj ng
Central Administrative Tribinal,R

Please fing enclesed herewith
STAY ORDER/INTERIM ORDER/ passcd b

and two others.,

Sri.B.Veerabhadra,Advocate,
No.126/2, Sixth Cross,

Kadirappa Raod,Doddigunta,
Coxtown,Bangalore~560 005.

Sri.M,Vasudeva Rao,
Addl.C.G.Ss.C.

High Court Bldg,
Bangalore- 560 OOl.

v -

~f copins of the Order- Passed by the

angalara,

a copy of the ORDER/

Y this Tribunal in thae above

mentioned application(s) on 17-01-1995.
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\ . CENTRAL ADMINISTRATIVE TRIBUNAL
BANGALORL BENCH, BANGALORE

(RIGINAL APPLICATION ND.1556/94

TUESDAY THIS THE SEVENTEENTH DAY OF JANUARY,1995

M. JUSTICE P.K., SHYAMSUNDAR VICE CHAIREMAN
MR, T.U. RAMANAN MEMBER(R)

H.V. Anjanappa,

TOA Grade 11

0/o Executive Enqineer,

Telecom Civil Divisicn 11,

131/71, S.C, Rogd,

Bangalore - 560009 Applicant

{ By Advocate B, Veerabhadh ra)
Ve

1« The Union of India
Ministry of Communications,
represented by its
Chairman
Telecom Commissicn,
20, Ashoka Road, Sanchar Bhavan,
New Delhi - 110 001

2, The Chief Post Master General,
Karnataka Circle
Palapge Road,
Bangalore - 560 001

3, The Chief General Manager
Telecom, Karnataka Circle,
1, 0l1d Madras Road,
Ulsoor, Bangalore - 560008 Respondents

( By learned Standing Counsel )
Shri M.V, Rao

R DER

We have heard Shri B. Veerabhadra,
earned ccunsel for the applicant and Shri M.,V.
}'Rao, learned Standing Counsel appearing on behalf

of the respondents. Pleadings are complete,
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ive Tribunal

Bangalore Bench .- S~ - : \16 N
Bmmdo% MEMBER (A ) © VICE CHAIRMA

G
entral AdmzmstraJ

This application is all abou;»the denial by

the Department of permitting ¥f the applicant

to continue in the quarters éllotted to him when

he was in the Degpartment of Posts, It nou
transpires he has been shifted from Department

of Posts to th; Telecom Depértment and hence

this move by the Department asking him to vacate
their cuarters, Shri Veerabhadra says that

even on being shifted to the Telecom Départment,
applicant is entitled to continue in the P;stal
" Department *s quarters and says he has sbmer
government order in that behalf, Be that as it
may, once the applicant is shifted to a different
Deparfment, he éhould necessarily seek'forv.
official accoﬁmodation from the transfereé Department.
Rpplicant can make an appiicatidn to the Department

to which he has nov been transferred and ask for

. official accommodation and of coUrse such -

ﬁﬁ% application will be considered in accordance uith

\ithe extant rules, lau etc. All that we can do

'ie to direct the applicaﬁt to make an applicaticn
:to the Telecom-Departmen£ and ask fer accemmodation
frcm.them and in the meanuhile he shculgﬂiépatev
the Postal quarters. But, he is giveﬁrfhf;é mcnths

time tc vacate the gquarters ncw under his occupaticn,
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. CENTRAL ADMIN ISTRAT IVE TRIBUNAL
- BANGALORE BENCH

-Second Floor,
Commercial Complex,
Indirenagar, -
BANGALORE ~ 560 033,

Miscellsneous Mppln.No.203 of 1995 Bated: §
= MAY 1995

APPLICATION NO. 1556 of 1994,

APPLICANTS: STi.H.V.Knjanappa,Bangalore.
v/s. |
RESEENDENTS The Chairman,Telecom Commission,Neu Delh1

and tuo others.,,

To- |
1, $ri.B, Veerabhadra ,kdvoczate,
No. 126/2 Sixth Cross,
qulrmppa Road,Boddigunta,
Box Toun,Bangalora—SGO 005, -
2.. Srl M.Vasudeva Rao %dditlonal b

Central Govt. Stng.éounsal,
High Court Bldg,Bangalore-560001,

SubJect.— Forwardlng copies of the Orders passed by the

Central Administrative Trlbunal Bangalore-38,
: e ¢ S

Please find enclosed he rewith a copy of.the Order/
Stay Order/Intcrim Order, passed by this Tribunal in the above
mentioned appllcatlon( s) on 26th Fpril, 1995f
Toceresl 0N A
gdat, )
' %f o rﬁd DEPUTY \REGISTRAR

I JUDIC IAL BRANCHES.
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Bangalore Bench

ORDER SHEET (Contd.)

B Ty

In the Central Adm’iﬁ‘istratiVé Tribunal

Feleccon Coommi

iom N-Daifs

S7 W v, Anjormagpn

Vb Jhe chalyonan

i
. ‘
Datel Office Notes Orders of Tribunal
My {PESIVC/ [TVRalal i
- : !
| APRIL 26,1995. ..
! .
i :
! OKDER Ux .i.A.8U. 2083 OF ‘1993
! Time to vacate tie qﬁarters is
extended by 3 wmonths. ilowever, tie
| applicant will have to pay rent as per
Rules.
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No uiore extensions will be allowed.
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